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Bill No. 14 of 2025.

THE HIMACHAL PRADESH MUNICIPAL (AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Municipal Act, 1994 (Act No0.13 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-sixth Year of
the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
Municipal (Amendment) Act, 2025.

(2) It shall be deemed to have come into force on the 13th August, 2025.

2. Amendment of section 14.—In section 14 of the Himachal Pradesh Municipal Act,
1994 in sub-section (2), for the second proviso, the following proviso shall be substituted,
namely:—

“Provided further that the first election to a municipality may be held within a period
of two years of its being notified as a municipality.”.



3. Repeal and savings.—(1) The Himachal Pradesh Municipal (Amendment) Ordinance,
2025 is hereby repealed.

(2) Notwithstanding such repeal, any action taken or anything done under the Ordinance
so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

STATEMENT OF OBJECTS AND REASONS

In Himachal Pradesh, several new municipalities have recently been constituted to
accommodate urban expansion and improve municipal services in urban areas. Due to this
expansion, it is not feasible to conduct immediate elections because these newly formed
municipalities lack essential infrastructure such as adequate personnel, office space, and financial
resources, all of which are necessary to effectively conduct elections and manage municipal affairs.
Accordingly, Section 14 of the Act has been amended to provide that the first election to a
municipality may be held within two years of its constitution.

Since, the Legislative Assembly was not in session and amendment in the Himachal
Pradesh Municipal Act, 1994 had to be made urgently, therefore, the Himachal Pradesh Municipal
(Amendment) Ordinance, 2025 (Ordinance No.3 of 2025) was promulgated under clause (1) of
article 213 of the Constitution of India by H.E. the Governor, Himachal Pradesh on 1st August,
2025, which was published in the Rajpatra (e-Gazette) Himachal Pradesh on 13th August, 2025
vide Notification No. LLR-D (6) 13/2025-Legn, dated 13th August, 2025.

Now, the said Ordinance is being replaced by a regular enactment with minor
modifications.

(VIKRAMADITYA SINGH)
Minister-in-Charge.

SHIMLA:

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



